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HOFC GHUEB GENERAL INSURANCE COMPANY LIMITED

A stock insurance company
Incorporated under the Companies Act, 1958

{Herein called the Company)
5" Floar, Express Towers, Nariman Paint, Mumbai 400 021
Tel: {91} 22 5638-3600 Fax: (91} 22 5638-3699

SCHEDLULE
MUTUAL FUNE ASSET PROTEGTION
FOLICY '

POLICY NUMBER; : PREMIUM . Rs.

ITEM 1. {A) ORGANISATION:
(B} ADDRESS:

THIS IS A CLAIMS MADE POLICY. EXCEPT A3 OTHERWISE PROVIDED, THIS POLICY COVERS ONLY
CLAIMS FIRST MADE AGAINST THE INSURED DURING THE POLICY PERIOD OR ANY EXTENMDED
REPORTING PERICD. THE LIMIT OF LIABILITY TO PAY DAMAGES OR SETTLEMENTS WILL BE
REDUGED ANC MAY BE EXHAUSTED BY DEFEMCE COSTS, AND DEFENGCE COSTS WILL BE APPLIED
AGAINST THE DEDUCTIBLE AMOUNT. PLEASE READ THE ENTIRE POLICY CAREFULLY.

ITEM 2. (A) INSURED MUTUAL FUND:
(B} INSURED TRUSTEE:
{C) INSURED INVESTMENT MANAGER:

_ITEM Z.A insuring Agreament 1.0 deleted {(Yes/MNa}
ITEM 3. POLICY PERIOD: Fram: To:
L acal time at the address shown in lem 1(B).
ITEM 4. AGGREGATE LIMIT OF LIABILITY:
ITEM 4. DEDUCTIBLE AMOUNT:
Inguring Agreements 1. A B, C. Fs.
insuring Agreement 1.0.2 Rs.
ITEM B. PENCING OR PRIOR DATE:
ITEM 7. EXTENDED REFORTIHG FERICD: A Additional Premium: Rs.
(B} Addliional Perico:
iTEM 3. ENDORSEMENTS EFFECTIVE AT INCEPTION:
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ITEM 9. TERMINATION OF PRIDR POLICIES:
IN WITNESS WHERECF, THE COMPANY has caused this Policy o be signed by its Authorised Employee.

Date Authorised Employee
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1 consideration of payment of the premium and subject fo the Schedufe, General Terms 2nd Conditions; and
mitations, conditions, arovigions and other terms of this Peliey the Company and the Insured agree as

foflows:

1. INSURING AGREEMENTS

Ay

MUTUAL FUND INDEMNIFICATION COVERAGE

The Company shall pay on behaif of the Insured Mutual Fund, Lass which the Insured Mutua! Fund
becomes abligated to pay as a resuit of indemnification provided fo an Insured Trustee or an Insured
Investment Manager pursuant  the investment Management Agreament, common law or
statutory faw, on account of any Glaim first made against the Insursd Trustee ar the Insured
Investment Manager during the Policy Period or, if exarcised, during the Extended Reporing
Feriod, for 8 Wronoful Act In the performance of Professlonal Servicas, including the failure to
perform Professlonal Services but only if such Claim is reported to the Company in writing fn the

manner and within the time provided In Section IV of this Policy.

TRUSTEES PROFESSIONAL INDEMNITY COVERAGE

The Company shall pay on betilf of the Insured Trustee, Loss which fhe Insured Trustes becarmgs
fegally ebligated to pay on accoun' of any Claim first made against the Insured Trustes during the
Polley Period or, if exercised, during the Extended Reporting Feriod, for a Wrongful Act in the
performance of Professional Services, including fhe failure to perform Professional Services but
only if such Clairn |5 reported to the Company in writing in the manner and within the tme providad in

Section |V of this Poficy.

. INVESTMENT MANAGERS PROFESSIONAL INIjEMNITY COVERAGE

The Company shall pay on behalf of the Insured Investment Manager, Loss which the Insurad
Investment Manager becomes legally abligated fo pay on account of any Glalm first made against
lhe Insured Investmant Manager during the Policy Period or, if exzroised, during the Exfended
Raeperting Period, for a Wrongful Act in the performance of Professional Services, mefuding the
fallure to perform Professional Sarvices but only if such Cfalm is reported to the Company in writing
in the manner and within the time provided in Section IV of this Peficy. _ :

INSURED INVESTMENT MANAGER CR INSURED TRUSTEE DIRECTORS' AND OFFICERS'
LIABILITY AND COMPANY REIMBURSEMENT COVERAGE

1. The Company shall pay on behalf of each Insured Persen, Loss for which the Insured Person is
not indemnfiied by e Insurad Trustee or Insured Investment Manager and which the Insured
Person becomes legally obligated to pay on aceount of any Claim first made against such Insured
Person, individuzlly or otherwise, duting the Policy Period, or, if exsrcised, during the Extended
Reparting Perlod, for 2 Wrongfu! Aet but only if such Claim is reported to the Com rany in writing in tha
manner and within the time provided in Saction [V of this Policy .

2. The Company shzll pay on behalf of tha Insured Trustes or Insured Investment Manager, Loss for
which the Insured Trusiee, Insured Invesiment Manager or Insured Mutual Fund granits
indemnification to each Insuréd Parsen, as permittad or required by law, which the Insured Parson
becomes legally obligated to pay on account of any Claim first made against such Insured Persan,
individually or olherwise, during the Palicy Period or, if exercised, the Exterded Reporing Peried, for s
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Whirongful Act, hut eniy it such Claim s reported to the Compary in writing in the manner and within the
timea provided in Sectign IV of this Paliey.

EXTENDED REPORTING PERIOD

If this Policy is terminated or non-renewed for any reason, other than termination by the Company for

" nan-payment of promium, then the Insureds shall have the right, upon payment of the additianal premium

st forth in ltem 7(A} of the Schedule, to an extension of the coverage granted by this Palicy for Clalms
first made during the period (the “Extended Reporting Feriod™) set forth in lfarm 7{8} of the Schadule
fallowing the effective date of termination or non-renewal, but only to the extant that such Claims are for
Wrongful Acts accurring hefore the effective date of temmination or non-renewal. Thig right of axtansion
shall fapse unless writtcn notlce of such election, togsther with paymeant of the additional pramium due, is
received by the Company within thirty {30} days following the effective date of non-renewal or termination.
Any Clalm made during the Extended Reporting Psried shall be deemed to have been made during the
immediately precading Policy Peried. If the Extanded Reparting Period is purchased, the entire premium
nofed in ltem 7(A} of the Schedule shall be deemad fully eamed at the inception of the Extended

Reporting Period.
The offer of renewsal terms and conditions ar premiums different from those in effect prior to renewal shall
rnot constitute a refusal to renaw.

EXCLUSIONS

A. Tha Campany shall nat be liable for Logs on account of any Glalm:

based upon, arising fram, or in consequence of any circumstance if written notice of such
circurmnstance has heen given undsr any policy of which ihis Policy is a renswal or replacement or

which it may succeed in fime;

1.

based upan, arising from ar In conseguence of any Demand, suit or other precesding pending

2.
against, or order, decree or judgment entered for or against any Insured on or prior to the
Pending or Prior Date set forth in the Hem 6 of the Scheduie, or the same or suhstantially the
same fact underlying or alleged therein; '

1. brought or maintained by or on behalf of any of lnsured or an Affiliated Person, except and to

the axtent that such Claim is:

a. a Clalm hruught ar maintained by an Insured Person for contribution or indemnity, if tho
Clalm direcily results from anather Claim covered under this Paliey; or

5. a Claim hrought or maintained by an Insured Trustee for and on behalf of unitholders of an
Insured Mutual Fund where, in the opinlon of independent ¢ounsel selected by and at the
expense of such Insured Trustee, {subject to the Company's priar consent, such consent not
to be wreasonably withheld) the failure ta make such Claim weuld result in a breach of duly of

such Insured Trustee;
c. a Clalm brought or maintained by an Insured Porgon for the actual or alleged wrongful

employment termingtion of the Insured Person;
a Claim that [ a derivative action brought or maintained on behalf of an Insured Trustee or

i,
Insured nvestment Manager by one or more persans wha are not Insured Persons and
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19,

whe bring and maintain the Claim without the solicitafion, assistance or participation of any

Insured Persomn:
e a Claim thet is caused o be brouvght against the Insured Trustee or the Insured Investment

Manager pursuant to Chapter VI of the Indian Companies Act, 1956, as amended.

ror bodily injury, emoticnal distress, mental anguish, sickness, disease or dzath of any persan, or
for damage to or destruction of any tangible property including loss of use thereaf,

based upon, arising fram or in consequence of:

any actual, alleged or threstened exposure to, or generation, shlorage, transportation,
discharge, emission, release, escape, seepage, migration, dispersal, treatment, removal or

disposal of any Pollutants; or

g.

k. any regulation, order, direclion or request 1o test for, menitor, clean up, remc;ve, sontain,
treat, detoxify or neutralise Pollutants;or

any achion kaken in contemplation or anticipation of any such regulation, order

i}
direction or request; or
i) any voluntary decision to do so;

including but not fimited o any Claim for financial [oss to any Insured, its sacurity holders or its
creditors  bascd upon, arising fram or in consequence of any matters described in a8, and b, of

this exclusion;

basad upen, arising from or in consequance of tha liability of a party, other than an Insured,
assumed by an Insured pursuant to a contract, including without Jlimitation any contract formed
slectronically purgLant to the Indian Information Tachnofogy Act 2000, as amendad, or otherwisea,
axcapt liability for Lass that the Insurad would have had in the absence of such contract;

based upon, arising fram or in consequence of any breach of contract, i 2 judgment or othar final
adjudication advarse to such Insured establishes any intentional breach of such contract;

for an actual, or alleged violation of the responsibilities, obligations or duties imposed by the UG
Employee Retirement |ncome Act of 1974, the Indian Empfoyses Provident Fund and
Miscellaneous Frovisions Act, 1852, the Indian Emplovess State Insurance Act, 1948, the Indian
Payment of Bonus Act, 1965, the Indian Payment of Gratufty Acf, 1872, the Indlan Matemity
Bensdits Act, 1961 and the Indian Factories Act, 1861, all a5 amended, or similar provisions of any
country, state, territony or local law anywihers in the world, as respacts any pension, prafit sharng,
heslih and welfare or othar employees benefit pian or trust established or maintained for the
purpose of providing benefits {0 emplovees of e Insured Trustee or Insured Investmant

Manager;
based upon, arlsing from or in consequence of any actions of any person acting as 2 Dealer for
the Insured Mutual Fund, :

based upon, arlsfng fram or in consequence of a Glaim brought or maintained by any sequrity holder
of any Insured Trustea or Insured Investment Manager ar any Affiliated Persaon thereof in thefr

capacity as such;

based upon, arising fremn, refaling o, in consequence of, or in any way involving;
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the underwriting, secinitising, syndicating, promoting, or market-making of any debt or aquity
secunty or other evidence of indebtedness, crany loan or ather extension of eredit, or any

other invastmant panking activity;

b.  the rendaring of advice or recommendations regarding any actual, sttempted or threatened
merger, acquisition, divestitive, tender offer, proxy contest, leveraged buy-out, going private
transaction, insolvency aroceeding, re-orgznisgtion, capital restrueturing, ra-capitalisation,
spin-offs, primary or secondary offerings of deht or eguity securitize or olber evidence of
indebtedness, dissolution or sale af all or substantially all of the assets or stock of a business
entity or any effort to raige or furnish capital or financing for any enferprise or entily.

Howeaver, this Exclusion 11.b. shall nat apply to the rendering of advice or recommendations
regarding any securities or property owned by or an behalf of ar Insured Mutual Fund:

thte rendering of a fair valoation report or a fairmess opinion regarding the valuation of any
3s55els of husiness entity rot hald by ar on kehalf of the Insured Mutual Fund; or

any acquisition or sale of securities by the Insured Investment Manager or Insured
Trustoe for their own account;

or any disclosure reguirements in ponnaction with any of the foregoing;

based upon, arising from, or in consequence of the insaivency, conservatorsnlp, receivership,
winding-up, bankruptcy or liguidation of any bank or banking firm, investment company,
invastment banker or any broker or degler in secunliss or commodities, or other such
organizaticns of a similar nature, or the failure 1o pay or suspension of payment by such entities.

12,

for defamation, wrongful entry, eviction, false arrest, false imprisonment, malicious prosecution,
assault or batlery;

13.

14, based upon, arsing from, or in consequence of,

{a) the cammitting in fact of any deliberately fraudulent act or omission or any willful viclation of
any statube ore requiation by an Insured Trustee or Inzured Investment Manager or by

Insured Person; or

{b} an Insured having gained in fact any profit, remuneration or advantage to which such Insured
was not legally entilled;

as evidenced by {A) any wiitten statement or written document by an Insured or (B) any judgment
or nuling I any judicial, administralive or alternalive dispuie resolution procesding.

IV. SEVERABILITY OF EXCLLUISIONS
With respect to the exclusions in this Policy, in order to determine if caverage is available:

fﬁ-‘;‘r’ e fa} no fact pertainirg to or knowledge possesserd by any Insured Parsan shall be imputed o any
f,'?{r" . o other Insured Person; and
= it )
QL:L‘ {b} arly facts pertaning fo and knowledge possessed by any past, present or future chief execitive
e - officer, chief financial officer, in-house general counsel, president, manaaging director or
b,
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chairperson of an Insured Trustee or Insured Investment Manager shall be imputed to such
msured Trustee or Insured Investment Manager.

PRESUMPTIVE INDEMNIFICATION

If thee Organisation:

d.

b.

E&i[s or rrzguses, other than for reason of Financial Impalrment, to indemnify the Insured Person for
DE5; an

is permitted of required to indemnify the Insured Persan for such Loss, pursuant to applicable taw,
without regard 1o he by-fews, shareholder or board of director resolutions, charter or contracts of the
CGrganisation then, notwithstanding any other conditions, provisions or terms of this Policy fo the
contrary, any payment by the Company of such Loss shall be subject to:

I the applicable Insuring Clause Deductible Amount set forth in ITEM 5. af the Schédule; and

ff. ali of the Exclusions in this Policy.

REPORTING, NOTICE AND CLAIMS PROCEDURE

A. The Insured shall, as a condition precedent to exerclsing any dght to caoverage under this Polley. give

to the Company written notice of any Glalm as scon as practiceble, but in no event Izter than the
earliest of the following dates:
{@) sixty (80) days after lhe date on which eny Insured Trustee's or Insured Investment Managar’s

chief executive officer, chief financial officer, in-house general counsel, president, managing
dirgcior or chairperson first becomes aware that the Claim has been made; ar

{b) If this Palicy expires (or is otherwise terminated) without being renewed and f no Extended
Reporting Pericd is purchased, sixty {60} days after the effsctive date of such expiration or
temination; or

(e} the expiration date of the Extended Reporting Peried, if purchased;

pravided that if the Company sends written notice to he Qrganigation, at any time before the dale set
farth in ifcm [a} above with raspect to any Claim, stating that this Policy is being terminated for non-
payment of premivm, the Insured shall give the Company written notice of such Clalm prior to the

eifective date of such termination.

If, during the Policy Perlod, an Insured:

i} becomes sware of circumstances whieh could give rise to a Claim and gives written notice of
such circumstances to the Company; or

receives a written raquest to toll or waive a stalute of imitations applicable to Wrongful Acts
gecurring bafora or during the Pelicy Peried 2nd grves written notice of such request and of such

alleged Wrengful Acts fo the Company;

" . then any Claim subsequently atising from the circumstances referred to in i or from the Wrongfurl

.~ Acts referred to in ii) 2bove shall be deemed o have first been made during the Poliey Peried in

.~"which the written notice described in i) of if) was firgt given by an Insurad to the Company as sst forth

Pape Fof 10
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it this section, With regpect to any such subsequent Claim, no coverage under this Policy shall apply
ta fass incurred prior fo the date such subseguent Claim is actually made,

C. In order to make a Claim or to provide notice of cireumstances, the Insured shall, as & condition
precedent to exerciging any right under this Poliey, provide writken nofice of a Claim or e¢ircumstances

to the Company, This written notice shall ineluda:

1. @ deseription of the Claim ar circumstances;

2. tha natura of any allegad Wrongful Acts;

3. the nalure of the allagad or potantial damags,

4. the namss of all actual or potenlial elaimants;

5. the namsas of all actual or potential defendants; and

&. the manner in which such Ingsured first bacame aware of the Claim or citcumstances.

. In addition to and in support of the written notice of Claim or circumstances, the Insurads shall
provide 1o the Company any and all docurments relevant bo such Claim or eircumstances, including but
_not limited to internal or external records of any kind, correspandence, legal dacuments or other
documents as the Company may deam pecessary for the handling of the Claim. The Insurade shal
further extend to tha Company such conperation as the Company may reasonzbly require in the

handling of the Clalm.

Such complete wrilten notice and supporting documentation shall form the basis of the Company's
assessment of the Clalm.

E. Motlces {o the Company under this Policy shall be given in wriling addressed as:

{g) for notice of a Claim or circumstances which could give rise ta a Claim;

Claims Department Manager

HDFC Chubb General Insurance Cumpany Limited,
£ Flgor, Express Towers

Hariman. Pagint

Mumbai 400 021

Indiz

(b for all other notices.

Specialty Insurance Department
HDFC Chubb General Insurance Cermnpany Limited
Sth Floor
Expross Towers
Mariman Pairt
humbai 400 021
© Inedia

=" Seh notice shell be effective on *he date of receipt by the Company at such address.
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VIL.

A,

E

AGGREGATE LIMIT {}F LIABILITY AND DEDUCTIBLE AMOUNT

The Company's llability shall apply to that part of each Loss which is excess of the applicakie
Ceductile Amount set forth in ltem 5 of the Schedule. Such Deductible Amount shali be borne
by the Insureds uninsured and at thelr own risk. If different parts of a single Claim are subjact to
different Deductible Amounts, then tha applicable Deductible Amount shall be applied
separately fo each part of such Claim, but the sum of such Deductible Amounts shall not excead

the largest applicable Deductible Armacnt.

The Campany's ageregate kability for ail Loss on account of all Claims first made during the Policy
Period, whether covered under one or more Insuring Clauses, shall be the Aggregate Limit of

Liability sst forth [n ltem 4 of the Schedule.
Defence Costs 2re part of, and nat in addition to, the Aggregate Limit of Liability sat forth In ltem

4 of tha Schedule, and the payment by the Company of Defence Costs shall redune and may
axhaust such Aggregate Limit of Liability.

al| Reiated Clzgims shall be lreated as a single Clalm Tirst made on the date the earliest of such
Reflated Claim= was first made, ar on the dale the eafiest of such Related Claims is treated as
having been made in accordance with Section VI of this Pelicy, regardless of whether such date is

before or during the Fallcy Period.

The fimit of lisbility avaiatle during the Extended Reporiing Period, if exercized, shall be the remaining
portion, if any, of the Aggregate Limlt of Liabllity provided in the immediatcly prcceding Policy

Periad.

Vil. DEFENCE AND SETTLEMENT

A
B.
c
ey D,
G = T
R TN
4

It shall be tha duty of the Inswred amd nat the dudy of the Company to defend any Claim made against
the Insured. The Insured shall have the sole obligation to retain defence counsel, which shail be

subiect to the prior written approval of the Company.
The Insured agrees nol to setife any Clalm, incur any Defence Costs or ctherwise assume any
contractual ohilgation or admit any fabilify with respect to any Claim without the Company's prior

written consent. The Company shall in no svent ke liakle for any element of Loss incurred, for any
obligafion assumed, or for any admission made, by an Insured without the Company's prior written

consent.
with respect ta any Claim that appears reasonable likely fo ba covered in whole or in part under this

- Policy, the Company shall have the right and shall be given the opportunity to effectively associate

with, and to be consulted in advance by, the Insured regarding the ihvestigation, defence and
setflement of such Claim, including but not limited to selecting appropriate defence counsel and
regetiaiing any settiement. The Company ray make any investigstion it deams necessary and may,
with the prior written consent of the COrganisation, on behalf of the Insured, make any setlement of 2

Clalm it deems sxpadient.

the Company reasonably requests and agreas that in the avent c-f a Claim tha Fnsured will do nothing
“that may prejudice the Company's position or its potential or actual rights of rasovery.

FagedoTi?
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E. The Company shali advance Defance Costs on a curment basis. Any advancement of Defence Cosis
under this Policy shall ba repaid to the Company by the Insureds, severally according to their
respective interests, if and to the extent it is determined that such Defence Costs are not insured

under this Pelicy..

F. With respect to any consents required under this saction, (a} provided the Insured complies with the
obligations set forth in this scction, the Company shall not unreasonably withhold fis consent; and {b)

the Insured shall not unreasonably withhold such consent.

X. ALLOCATIGN

If both Loss coversd by this Policy and loss not coverad by this Policy is incurred, aither because a
Clalm against ihe Insured includes both covered and uncovered matlors of cavered and uncoversd
parties, then the Insured and the Company shall allocate such amount between coversd Loss and
urcovered loss based upon the relative legal end financial exposures of the parties to coverad and
urcovered matters and, in the event of a settlement in such Claim, also based upon the ralafive Benefits
to the parlies from such setllement. The Company shall not be liable under this Pelicy for the portion of

such amount allecated to uncovered lass,

If the Insured and the Campany agree upon an allecation of Defence Costs, then the Company shall
advance on a cuirent basis Defence Costs allocated to covered Lass. .

If the Insured and the Company cannot sgres on an allocation:

A. na presumption as to what allogation should be made shall exist in any arbitration, sult or other
pracesding,

advance on a current basis Defence Costs which the Company believes toa be

E. the Company shall
ntil & different allocation is negotiated, arhitrated or judicially determined;

. goverad under this Polley, u
and

the Company, if requested oy the Insured, shall submit the disputa te hinding arbitration in accordance
with Sectian X1| of this Palicy.

Any negotiated, arbitrated or judicially determined allocatian of Defence Costs on account of a Claim
shall be applled retroactively ta all Defence Costs on account of such Claim, notwithstanding any
prior advancement to the contrary. Any allecation or acdvancement of Defence Costs an account of 2
Claim shail not apply to or create any presumption with respect (o the allecation of other Lass on

acoount of such Shalm.

As a condition of any payment of Defence Gosts the Gompany may, at its sole option, require a
written undertaking on terms and conditions satfsfaclory to the Company guarantesing the repayment
of any Dafence Costs pald to or on behalf of any Insurad i it I# finally determined that Loss incurred

by guch Insured would not be covered.
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X GENERAL TEREMS AND CONDITIONS

A ALTERATION AND ASSIGNMENT

No change in, modification of, or assignment of interast under this Policy shall be affactive excer
when made by a written Pollcy endorsement which is signed by an authorised employsa of HOF(

Chubb General Insurance Gompany Limited.

AUTHORISATION CLAUSE

By acceptance of this Policy, the Insured and the Organisation agrze fhat the Organisation shal
act on behalf of all Insureds with respect to the giving and recefving notice of Claim or termination,
cancellation, non-renewal, the payment of premiums and the receiving any return premiums that may
becomne due under this Palicy, the negotiation, agreement to and aceeptance of endaorsaments, and
the giving or receiving of any notice provided far in this Policy and each Insured sgraes that the

Crganisaticn shall act an thelr behalf,

C. CHANGES IN EXPOSURE

1.

If before or during the Poficy: Period any Insured Trustee or insured Investment Manager
acquires any organisation by merger into or consolidation with the Insured Trusteo or Insurad
Investment Manager, then such organisation and Its directars, officers and employess shall he
an Insured under this Polfcy but only with respect to Wrongful Acts occuming after such
acquisition or Greation unless the Company agrees, after presentation of a complate proposal and
all other appropriate information, to provide coverage by way of endorsement for Wrongful Acts
ooourming before such acquisiion or creation. The Company may require an addiional

reagonable premium andfor revised coverage terms.

If (2} the Insured Trustee or Insured Investment Manager merges into or consclidates with
another organisation, or (b) another organisation or person or group of organisations andfor
persans acting in concert acquires securifiss or voling rights which resulf in ownership or voting
contral by the other organisation{s} or person(s} of more than 50% of the outstanding securities
representing the presont right to vole for ihe election of direciars of the Insured Trustee or
Insured Investment Manager, or {c) the Insured Trustee or Insured Investment Manager
complstely ceases to actively engage in its primary business (cessation), or (d) upon the
Financial Impairment of the Insured Trustee or Insured Investment Manager, [hen coverage
undar this Policy shall continue until termination of this Poffey, but only with respect te Claims for
Wrangful Acte occurring prior to such merger, consolidation, acquisition, cessation or Financlal
Impairmsent. Tha Insured Trustee or Ingured Investment Manager shall give written notice of
such merger, consolidation, acquisition or cessation to the Company as scon as practicable
togelher with such information as the Company may require. The full annual premium of the
Palicy Peried sheall bs deemed fully earned Immediately upor the ocourrence of any aveni

outlined in items (a) through {d) abova.

IF any Insured Mutual Fund is subjact ta or participates in {8) an acquisition, merger, tquidation,
or censolidation, or (b} a change of an Insured Mutual Fund®s Mariager or Trustes, or {c) a
materigl change N an Ingured Mutual Fund’s investment Managemant Agresment,
prospecius, or offering memaorandurm, then coverage under this Poliey shalt continue only if the
Insured Mutual Fund provides notica in writing to the Company as sosn as practicable and oy
if the Company agrees o continue such coverage. The Company may require an additional

reasonable premium andfor revised coverags terms.
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SPOUSES, ESTATES AND LEGAL REFRESENTATIVES

Subject ' the Schedule, General Terms and Conditions, limilations, provisions and other tenms of this
Pelicy, and any amendmerts thereto, coverage shall extend to Claims for Wrongful Acts of any

msured Person made against:

{a) the estates, heirs, legal representatives or assigns of any hsured Parson who (= deceasad, and
against the legal representatives or assions of any Insured Person whao is incompetant, insolvent

or kankrnupt; and

(b)) the lawful spouse of such Insured Persen solely by reason of such persor's siatus as a spause
of such spouse’s ownership interest in property which the clalment seeks as recovery for an

allaged Wrongful Act of such ksured Paersaon.

All terms and conditions of this Pelley, inciuding without limitation the Deductfbls Amount, applicable
te Loss incurred by the Insured Person, shall alsa apply to loss incurred by the astates, heirs, legal
representatives, assigns and spouses of such Ihsured Persan. The coverage provided undar this
section shall not apply with respect to any less arising from an act or omission by an Insured
Persan’s estate, hairs, legal representatives, assigns or spouss.

. OTHER INGURANCE

If any Loss under this Polley |s fnsured under any other valid policy, prior or current, then Lhis Pollgy
shall cover such Loss, subject to its Schedule, Gensral Terms and Condifions, limitations, provisions
and ather terms only to the extent that the amount of such Loss is in excess of the applicable retention
or deductible and the limit of liability under such other insurence, whether such other insurance js
gtated to be primary, centribulory, excess, contingent or otherwise, unless such other insurance s
written only as specific excess insurance over the Aggregate Limit of Llabllity provided in this
Poiicy. Any payment by the Insured of a refentian or deductible under such other insurance shail
doplats, oy the amount of such payment, the applicable Dedustible Amount under this Palicy,

. REPRESENTATIONS & SEVERABILITY

In issuing this Palicy, tha Company has relied upon the ststerments, representations and information
in the Proposal for this Policy . All of the Insureds acknowladge and agree that aill such statements,

reprasantations and infarmation;

(a} are frue and sccurats,
{b) were made or provided in order ta indlice the Company to issue Ihiz Policy; and

(c) are material to the Company's acceptance of the risk to which f thiz Polley agplies.

In the event that any of the statements, representafions or Information in the Pronasal are net brue
and accuraie, his Pallcy shall be void with respect to:

T
~Zfh,  any Insured who knew as of the effective date of the Proposal the facts that were not Iruthfully
and acourately disclosed {whether or not the Insured knew of such untruthiul disclosure in the

Propesal} or to whom knowledge of such facts is impuled; and
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the Insurad Trustes or Insured Investment Manager to the extent it incemnifies an Insured
Persen who had such actuar or imputed knowledge.

il

" For purposes of the precading paragraph:

{a) the knowledge ot any Insured Parson wheo is a past, present ar future chief financial officer, in-
houge general counsel, president, chiet executive officer, chairperson or managing director of any

Insured Trusiee or insured Investment Manager shail be imputed o sueh Insured Trustee or
Insured Investmeont Managor,

by  except as provided in (2] above, the knowledge of an Insured Persan wha did not sign the
Proposal shall not be Imputed to any other Insured.

SUBROGATION

W0 the event 'of any payment under this Policy, the Company shall be subroaated to the extent of such
payment o all the Insured’s rights of recovery, and the Insured shall execite all papers required and
shall do everything necessery to sscurs and preserve such rights, including tha axecution of such
documents necessary to erable the Gompany sffectively to bring suit in the name of any Insured.

. TERMINATION OF POLICY

This Pedley shall terminate in its sntirsly at the eariest of the following times:

1. “Bixly (B0} days after receipt by the Organisation of the Commpany's written notice of noR-renewal
Such notice shall be in conformance with the applicabls laws and regulalions;

2. upan expiration of the Palicy Peried as set forth in fem 3 of the Schedule;
3. atsuch other time as may be agreed upon by the Company and the Drganisation;

ten {10) days after the reccipt by the ﬂrganisation of & written notice of termination from 1he

4.
Company, in the evert of mon-payment of premium, unless the prE:rmum is paid within such ten
(10} day period; or

5. upon receipt by the Organisation of a written notice of tormination from the Company for any

wther reason, stating when thereaftar termination shall be cffoctive.

The Company shall refund the urearned premium computed at customary shert retes if this Pollay is
terminated in it entiraty by the Crganisation. Under any other circumstances, the refund shall be

computed pro rata,

Tha Company shall have no obligation ta renaw this Policy upon its expirstion or termination.

Pure £F of 1@
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. BANKRUPTCY GR INSOLVENCY

Bankruptey, winding-up, receivershin or insalvency of an Insured or of tha estate of an Insured shall
not relieve the Company of its obligations nor deprive the Company of its rights under this Policy.

J. VALUATION AND FCREIGN CUREENCY

ANl premiums, limits, deductibles, Loss, and other amountz mder this Palicy are expressed ard
payahlz in Indian curreney. If 8 judgment is rendered, settlement is denominated or any slement of
Loss under this Palley iz stsled in a currency other than Indian Rupeesg, then payment under th's
Policy shall be mads in Indian Rupees at the cash rate of exchange published hy the Reserve Bank of
India on the date tha final judgment is enterad, the amount of the settffement is agread upon or any

element of Loss is dus, ragpechively.
K. TERRITORY, CHOICE OF LAW AND JURISDIGTION
Coverage shall extend to Claims anywhers in the world.

" The construction, interpretation, meaning and enforcement of the provisions of this Policy shall be
determined in accordance with and governsd by the laws of the Republic of India. Except as
otherwise provided in Saction X of this policy, any disputes relating to the construction, interpratation,
meaning and enforcement of this Palley shall be submitted to the exclusive jurisdiction of the Indian

Colrts,

The provisions of this Palicy shall be read subject to the provision of any statute gaveming the
construetian of this Pelicy and if the: provisions of this Palicy are inconsistent with the statute then the
provisions of this Policy shall be deemed to ba amended 20 as (o comply with the statute,

Xl. DEFINITIONS
When used in this Policy;

A_ Affiliated Persaon neans:

1. any entity which direclly or indiractly owns 20% or mare of the voting stock of any Insured Trustee
or Insuraed lavestment Manager; or

2. any cnfity which is owned by 2n Insured Trustez or Insured Investment Manager where such
Insured Trustee or Insured Investmeant Manager owns 20% ar mare of such entity; or

3, any entity, which directly or indirectly contrals, is controlled by, or under cornmon control with,
an Insured Trustee or Insured Investment Managar,

B. Aggregate Limlt of Liability mezns the amaunt set forth in ltem 4 of the Schedule for each Pollcy
Period.

. Broker means 8 Stockbroker or Sub-Lroker.

1D, Clalm means:

X

3‘{1._ st e

) N
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1. a civil proceeding commenced by the service of a complaint, summons, statoment of claim or
similar pleading:

2. a criminal procceding commenced by a summons or charge;

3. a fermal acministrative or regulatery proceeding commenced by the filing of 8 notice of charges
or similar document or by the entry of a formal qrder of investigation or sirmilar decument; or

3.a Demand,

against an Insurad for 2 Wrongfal Aet, including 2ny appeal therefrom,

A Claim shall be deemed to havo been made against an Insured on the dato such insured firat
raeceived a writton Damand, notice of a Judicial or administrative procesding is s&rved upon such
Insured in any couniry, state, terrifory or local court or administrative agency, or the Jdate such
Iisured first received written notice regarding the filing of a notice of charges, formmal civi
administrative or ¢ivil regulatory proceeding or similar document from a country, state, territary or

local regulatony agency.

Dealer means any person engaged in the business of buying and selling securltizs for his own account,
through a Broksr or otherwisa, but does not Inctude a bank. Dealer shall not incfude any person
Insafar a5 he buys or sells secusities for his own accounl, silher ndividually o in some iduciary
capacity, but not as a part of a regular business. Dealer shall include any person acdling as such under
any similar provisions of any country, state, teritory or local statutory law or comman law anywhere in

the world.
Deductihle Amount means that amoaunt set forlh in ltem & of the Schedula,

Defence Costs maang that part of Loss consisting of rezsonable cosis, charges, fees {including but
rot limited to legz! eounsels’ fass after court taxation, if applicable, and axpers’ faas) and expensas
{other than regular or overtime wages, salaries or fees of any diractor, trustes, officer ar employee of
tha Insurad} incurred in defending or investigating Claims and the premium for appeal, attachment

ar zimilar bonds.

Demand means a written request of an Insured by a2 third parly, whish seeks specific monetary
damanas hased upon the existence of facts that would create a cause of actlon in a court of law.

Financial Impairment means the status of the lnsured Trustee or Insured Investment ianager
resulting from (a} the appointment by any state or central agency, tribunal or court, or by an creditor,
of any receiver and manager, including but nat Imited to a receiver appointed by the court under
Order 40, Rula {1} of the Indian Code of CivIF Procedure 1908, as amended, judicial manager,
administrator, conservator, liguidator, including but not limited to any liquidator sppointed under
Sections 449 and 450 of the Indian Gompanles Act, 1958, as amended, trustee, rehabilitator or
similar officlal to take conirol of, supervise, manage or licuidate the nsured Trustee or Insured
Investment Manager; or (b) the Insured Trustee or Insured Investment Manager becoming a
dehtor in possession under tha Unlited States bankruptey law or an equivalent status under the laws

T . . . R
0w of any ather country; or {€) a referral being made to the Board of Indusirial and Financial
" Reconstruction undsr the grovisions of the Indian Sick Industrial Sompanies (Special Provisions) Act,

1985, a5 amended.
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J

Insuvied means the Insured Trusfes, (nsured Investment Manager, Insured Persons andior
Insured Mutual Fund.

Insured Capacity means the position or capacily described In the definitfon of ‘Insured Person®
held by an Insured Persan but shail not include any position or capacify in any organisation other
than the Insured Trustze of Insured Investment Manager, even if the Insured Trustee or the
Insured Invastment Manager directed or reqguested the Insuvred Person to serve in such other

position or capacily.
insured Investment Manager maans the antlty listed In ltem 2.(C) of the Schedule while acting in

the capacity of an Investmant Manager to an Insured Mutual Fund and any past, present, or future
dirertar, officer or amployee while acting solaly In thelr capacity as such.

Insured Mutual Fund rmeans the mutual fund scheme listed in lem 2.{A) of the Schedule,

Insured Persan means (a) all natiral persons who were, now are, or shall be directurs or officars of
tha Insured Trustee or Insured Investment Manager or (b} employees of the Insured Investment
Manager or Insured Trustae, but sckely for coverage provided by suring Clauses 1.B TRUSTEES
PROFESSIONAL INDEMNITY COVERAGE and 1.C INVESTMENT MANAGERS PROFESSIONAL

INDEMMITY COVERAGE.

Insured Trustee means the entity listed In Item 2.(B) of the Schedule while acting in the capacity of
a Trustee af an Insured Mutual Fund and any past, present, or future director, officer or employee
while actlig solely in their capacity as such.

Intarrelated Wrongful Acts means all Wrongful Acts based upon, arising frem, or in consequence
of the same or related facts, circumnstances, situations, transactions or events or the same or relatad

saries of facts, circumstances, situations, transactions or events.

Investment Management Agreemant, means a written agreement batween an Insured Investmeont
Manager and an Insured Trustee which governs the relafionship between ihe two i respect of the
gperation of an Ingured Mutual Fund, and which [z approved by the Securities and Exchange Board

of India or such other authority as may be raguired.

Investment Managas means any company formed and registerad under the Indlan Companias Act,
1958, as amendad, and approved by the Securities and Exchanged Board of India to act as an asset
management company, as defined under the Sacurflies and Exchanga Board of indla (Mufual Funds)

Regulations, 1996, as amended.

Lass meant the total amount which an Insured becomes legally obligated to pay on account of any
coversd Clalm, induding, but nat limited to damages, judpments, setflements, pre-judgment and

postjudgment interest and Defence Costs. Lass does not include:

any amount not indemniiied by fhe Insured Trustee or Insured Investment Manager for
which tha Insured Person iz absolved from payment by reason of any covenant,

agreemeant, or court order;

fines, penalties, sanctiong or 1axes imposed by law, including but not limited to punitive or
examplary damagas, or the mulliplied portlon of any multiplied damage award;
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2. any amount incurred by the Insured Trusiee, Insured Investment Manager or Insured
Mutval Fund {including their board of direckors or any committee of the board of directors)in
connection with the investigation or evaluation of any Claim or potential Claim by or an
behalf of the Insured Trustee, Insured Investment Manager o Insured Mutual Fund.
Frovided 1hat this section does not apply % costs incurred By an Insured Trustee in
chtaining the opinfon of independent counsel in accordanca with Section 1. Exclusions,

exception 3.k,

4. for any amount alfocaled o moovered loss pursueant te Section VIF, Allecation, of this Palicy,

5. any amount incurred by an Insured in a preceeding or investigation that is nat then a Glaim

even if such:
{i) amount also benefits the defence of 2 Claim; or .
{ii} proceading or investigation subseguently gives rise to & Glaim; or

6. matters uninsurable under the law pursuant to which this Policy is construed.

T. Crganisatian, msans that entity set forth in ke f of the Schedule.

U. Policy means the Scheduie, proposal {including s attachments and materials submitted with the
praposal), Policy, Sections | through XM inclusive, end any endorsements or amendments therclo.

V. Policy Period means the period noted in Iltem 4 of the Schedute, subject to prior termination in
aceordance with this Policy, If the pericd is less than or greater than one {1} year, then the
Aggregate Limit of Lisbility specified in [t of the Schedule shall ba the Company's maximum
liahility under this Policy for the cntire period. If the Extanded Raparting Period is exarcised, it shall

be part of the Policy Period and not an additional Policy Parlod.

Poliutanta means any substances located anywhere in the world exhibiting any hazardous
characteristics as defined by, or identified on a list of hazardous substances issued by an
environmantal pratection agency (including but nat limited to the United States Environmental
Protaation Agency) or a country, state, ferritory, county, municipality or local colntermatt thereof.
Such substances shall incluge, without limitatian, solids, liquids, gaseous or themnal imitants,
contaminants, or smoke, vapour, soot, fumes, acids, alkalis, chemicals or waste materials.
Pollutants shall also mean any other air emission, odour, wasts water, oil or oil products, infectious

or medical waste, ashestos, or ashestos products and any noise.

% Professional Services shall mean:

With raspect to an Insureﬁ Trustee, only those services performed or required to be'perfurm&d by
an Insured Trustee salely in its capacity 28 a Trustee for or on behalf of an Insured Mutual Fund.

With respect to an Insurad Investrment Manager, only those services performed or required to be
narformed by an Insurad Investment Manager solely in its capacity €5 an Investment Manager for
ar on Benalf of 2n Insured Mutual Fund pursuand to an Investment Mahagement Agreement.

:""_"5!’ "
-‘H".‘-'r"... Propasal means all signed preposals, including attachments and materials incorporated- thergin,
Lo 1 submitied by the Insured fo the Company for this Poiléy or any Policy issued by the Company of
L =7 which this Palicy ig a direct or indirect renewal or replacement. Al such propusals, attachments and
%%fg’”&'-,"' materials are deemed attached to, Ihcorporated into and made a part of Lhis Policy.
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Refated Claims means all Claims for Wrongful Acts and Interrelated Wrongful Acts.

Stockbroker meens a member of a stock exchange, within the meaning of the Securities and
Exchange Board of India {Stockbrokers and Sub-brokers) Rules, 1992, as amsnded.

Sub-broker means any person, not being a member of a stock exchange, who acts on behalf of a
Stockbroker as an agent or otherwise far assisting investors in buying, seling or deating in
securifies through such Steckbroker, as contemplated under the Securities and Exchange Board of
India (Stockbrekers and Sub-brokers) Rules, 15992, as amended.

BA.

Trustee means a Board of Trustees or enfity that is a frustes company, duty constituted pursuant to
a Trust Deed undar the Securities and Exchange Beard of Indfa (Mutual Funds) Regulations, 1998,
as amended, who holds the property of an Insured Mutwal Fund in trus! for the benefit of unit

holders.

cC.

Trust Deed means the written instrument which creates a trust that is an Insured Mutual Fund
under the Securities and Exchange Board of India {Mutual Funds) Regulations, 1988, a5 amended,
and which iz duly registered as such under tha Indian Registration Act, 1908, as amenden,

cD.

Wrongful Act means any error, misstatement, misleading statement, act, omission, neglect or

EE.
kreach of duty scommitted, attempted or allegedly committed or attempted:

with respest to [nauring Agreemment LA, by an Insured Trustea or Insured Investment
Manager;

(2

{b)  with respsact to Insuring Agreament |.B., by an Insurad Trusteas:
{e}  wilh respect to insuring Agreement LC., by ah Insured Investment Manager; or

with respact fo Insuring Agreement 1.0., by an Insured Persan, individually or otherwise, in

{d} .
art Insured Capacity.

For the purposes of these deffnitions, the singular includes the plural and the plural includes the singular,
unless otherwise noted,

Xll. GRIEVANCE REDRESSAL & ARBITRATION

Any Insured who has a grievance against the Company arislng under, aut of, in connection with or in relation to
this Policy, or to its exislence, valldity or termination, or lo the determination of any amounts payable under this
Folicy, may, parsonatly or through their legal heirs, make a complaint in writing te the Indian Insurance
2mbudsman in accordance with the pra¢edure contained in The Radressal of Public Grievance Rules, 1594,
as amecnded. Provided that, in ascordancs with Rule 18{2) of the Ombudsman Ruies, any compeansation
awardad by tha Ombudsman will ba fimited o the lowsr of the amount neeessary to cover the loss suffered by
the Insured 35 a direct censequence of tha insured peril or Rupees Twenty Lakhs cnly {Rs. 20 lakhbs),
inclusive of any ex-gratia and other expenses. At the prior written request of tha Insured, the Campany shall

make available a copy of said Rules io such Insured.

Any and all dispules ar differences which may arise undsr, out Gi, in cannection with or in relation of ‘his
Pellcy, or to its sxistence, validity or termination, or to the determination of any amounts payable under this
Pelicy, shall be referred for resclution by binding arbitration at Mumbai, in accerdance wit the provisions of
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the Indian Arbitralion and Conciliation Act, 1996, as amended. Provided, however, that no such dispute or
difference shall be referred te arbitration, f the same is alresdy the subject matrer of a complaint pending
hefore the Inswanse Ombudsman. Should the dispute or difference which is the subject matter of complant
hefare the Insurance Ombudsman not be resolved  in that foruen, then such dispute or difference will be
referred to binding arbitration, in accordance wilth the Indian Arbitration and Conciliation Act, 1996, as

amefided.

Arbitration shail be conducted as follows:

(it All proceedings in any arbitration shall be conductad in English and a daily trangeript in English of
such proceedings shall be prepared,

{ii} Within thirty {30} days after the Company or the Insured issues notice under this Section, the
parties shall each appeint one arbitrator. The two arbitratars shall appoint @ third arbMrator, wha
shall serve as the presicling arblfrata_r, ’

fiii) The arbitration award shall bs final and binding on the parties, and the parties agree {o be bound
theretry and to act accordingly.

{ivy The arbitrators shall have the power (o give injunctive relief and such other relief to the axtont
appropriate. '

(v} The arbitrators shall have the power to award Interest up to the date of payment of any moniss
due under the award. The arbitrators shall have ne authority to award punifive or examplary
damages.

(v} The parties shall each bear their own costs associated with the arbitration and shall share equally
In the costs of tha arbitration proceedings and presiding arbitratar,

{vii)When any dispute is under arbitration, excapt for the matters under dispute the parties shall
continue to exercise their remaining respective rights and fulfill their remaining respectiva
ohligations under this Polley. '

Judgment upon the award rendered may by entered in any cour ha;u'ing jurisdiction, or
gpplication may be made to such court for a judicial recognition of the award or an order of

enforcement thereof, as the case may he.

(wiii)

Xl FRAUD

Any person who, knowingly and with intent to defraud the Company or ather serson, files & proposal for
ingurance eontaining any false information, or conceals for the purpose of misleading, information
conceming any fact material thereto, commits a frauculent insurance act which will render the Policy

voidable af the Compamy's sofe digcration and result in a denial of insuranece benefits.

(A)

(B} If a Glaim is in any respect fraudulent, or if any fraudulent or false plan, specification, estimate, deed, book,
account enfry, voucher, invoice or ather docurnent, proof or explanation ig produced, or atyy fravdulent
rmeans or devicas are used by the Insured | policyholder, baneficiary, claimant or by anyona acting on their
behalf o otitaln any hensfll under this Policy, or if any false statutory dacaration is made or ysed in support
therecf, or if loss is occasioned by or through the procuremant or with the knawledge ar connivanca of the
Insured, policyhdlder, beneficlary, claimant or other person, then all benefits under this Poiiey are forfeited,

ST
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HDFC CHUBE SENERAL INSURANCE COMPANY LIMITED
A stock insurangs company
Ihearparated under the Companies Act, 1956

{Hergin calt the Company)
5™ Eloor, Express Towers, Nariman Paint, Mumbai 400 021

Tel: (813 22 5638-3600 Fax;: (81} 22 5638-3699

SCHEDULE :
CRIME INSURANCE POLICY

Ttem 1. Name and Address of Insured: Palicy Mumber:
s Premiurn: Rs_

lterm 2. Limits of Liability:

Employee Theft Coverage Rs.

Premises Coverage Fs.

Transit Coverage Rs.

Depositors Forgery Coverage Rs.
ltern 3. Deductible Amounts:

ezch and every lnss

Employee Thefl Coverage
Premlses Coverage

Transil Coverage

Depositors Forgery Coverage
Employee Benefit Plans

bERIF

Such deductinla ameunts shall hot be cumutative. The maximum deduclible amount applicable to any one los:
shall not exceed the largest decuctible amount set forth above.

ltern 4. Territc:r_;..r:
ltermn = Ermployee Benafit Plans included as insured:
Itern 8, Policy Period:  From  12:01 a.m. on
: Ta 1201 am. on
[tern 7. Endorsement(s) Effective at Inception:

e ke B i e = e =
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iterm 8,

In wiine

Term:nation of Prigr Bond{s] o Policyies);

sz whereaf, the Company has caused this policy b be signed by its Aulhorised Employes,

Date Authorised Emploves

i consideration of payment of the premium and subject to the Schedule, the limitations, conditiong, provisions
ather terms of this policy, the Company and the Insured agrea as follows:

SECTION. INSURING CLAUSES

1.1

1.2

INSURING GLAUSE 1 - EMPLOYEE THEFT COVERAGE

The Company shall be lible for direct losses of Money, Securities or other property caused by Theft ¢
forgery by any identifiable Employee of any Insured acting alone or in collusion with others.

INSURING CLAUSE 2 - PREMISES COVERAGE

The Company shall be lakle for direct logses ¢caused by the achual destruction, disappearance, wrongh
abstraction or Computer Theft of Money or Securities within or from the Premises, Banking Premise
or night depository chute or sate maintained by any bank or rust company.

Coverage under this Insuring Clause shall also incfuda:

(A loss of or damage to other property by Robbery or atiernpt thereat within the Promises,

(B} lass of or damage to such property contained within any safa which resufts from Safe Burgiary ©

1.3

attempt thereat within the Premises,

{C) damade 1o a locked safe, cash drawer, cash box or cash register within the Premises Dy feloniow:
entry or attempt Whereat or Inss by felonfous sbstraction of such container from within the

Premises; and

{8y damarge to the Premises resulting from such Safe Burglary or Robbery.

INSURING CLAUSE 3 - TRANSIT COVERAGE

The Cornpany shall be liable for direct losses caused by the actuzl desiruction, disappearance or wrongful
abstraction of Money or Seeurities cutside the Premises, while being canveyed by the Insured, a parner
of the Insured, an Employee, an armoured motor vehicle company or any other person duly autharised by
the Insured to have custady thersof or while temporarily within the homea of a partner of the Insured, an

Employee or any such other natural person.

Coverage under this Inguring Clauss shall also include:

8730801
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(A

{B}

loss of or darage to othat property by Rabbery or attompt thercat outsido the Premises while |
propetty is being conveycd by a partnor of the Insured of an Empleoyee or an armoured mo
vohicic company; and

less by Theft of such praperty whils tamporarify within the home of 3 partner or an Employza.

INSURING CLAUSE £ - DEFOSITORS FORGERY COVERAGE

1.4 The Company shall be liable for direct losses caused by forgery or afteration of, on or in any cheque, dra
promissory note, bl of exchange, or similar written promise, order or direction to pay a sum cerfaln
Maney, made or drawn by, or drawn upon the Insured, or made or drawn by one acting as agent of tf
Insured, or purporting to have been made or drawn as sel forlh above, Including:

{A)

{B]

(C)

SECTION 2.

any cheque or draft made or drawn in the nama of the Insured payable o a fictitious payee ar
endorsed in the name of the fictitious payes;

any cheque or draft procured in a face to face fransaction with the Insured or with cne acting =
agent of tha Insured by anyone impersonaling znother 2nd made or drawn payable 10 the on
impersonated and endarsed by anyone other than the one impersenated; and

any payroll cheque, payrall draft or payroll order made or drawn by the Insured payable to beare
a5 well as to 2 named payee and endorsed by amyons alher than the named payee wilhol

authority of the payee.

For purposes of this Insuring Clause mechanically reproduced facsimila mgnatures shall b
treated the same as handwrittan signatures.

If the Insured or the Inswred’s bank of deposgit, al the request of the Insured, shall refuss o pa
any of the foregaing instruments made or drawn as set forth above alleging that the instrument:
are forged or altered, and this refusal shall result in suit being brought against the Insured or banl
to enforce payment and the Company shall give its wrilten consent to the defence of the sult, ther
any reasonable altorneys' fess, court costs or similar legal expenses incurred and paid by the
Insurad or bank in defenss shall be considered a loss under this Insuring Clauss, and the liabilit
of the Company for such loss shall be in addition to any other liability under this Insuring Clause.

If, et the |nsured's request, the Company waives any rights it may have agzinst the bank upor

which the Instrumant was drawn, the Insured and the bank shall agzign fo the Company all of thed
rights against any other person, firm o carporation. _

EXCLUSIONS

21 Exciirsions Applicable to Ali Insuring Clauses.

Coverage under this policy dees nol apply to:

loss due to war {whether or not declared); chil war; ingurrection; rebeition or revolation; military,
naval or ugurped power, governmental ntersention, axpmpnatmn o nationalization; oF any act or

condilion incident to any of thea foregoing;
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has sustainec a loss covered under Insuring Clause 1, and has identified the Employee involv
then it may offcr #s inventory records and actual physical count of inventory in support of t
amaunt of foss claimed.

2.3 Exciusions Applicable to Insuring Clauses 2 Premises Coverage and 3 Transit Coverage

Coverage under Insuring Claurse 2 and 3 does nat apply (o loss or damage:
A whiGh ocours oulsidle of the territory set forth in Item 4 of the Schedule;

(=3 due to Thefi or any other fraudulent, dishonest or criminal act {other than Safe Burglary
Robbery or attempt thereat} by any Employee, director, trustes or autherized representative
the Insured whether acting alone or in collusion with others;

(C) due to fire, excopt (1) luas of or damage to Monay or Securities, or (2) damage o any safe
vault caused by the application of fire thereto for the purpose of Safe Burglary;

O} dua to tha ging or surrendering of Maoney or Sacurltlas in any exehange or purchase,

{E) of or to manuscripts, records, accounts, microfilm or tapes,;

(F) due to forgeny;

(G of or to Money, Securities or other property whils in the mail or in the custody of a carrier for hik
other than an ammeured motor vehicle company;

(H] of ar to Monay, Securities or cther properly while in the custody of any bank, tust company
simiar recognised place of safe deposit, ammourad motor vehicle company or any person who k
duly authotiged by the Insurad to have custady of the property unless the loss is in excess of the
amount recoverad ar raceived by the Insured under (1) the Insured's contract if any, with, o
insurance camied by, any of the foregoing, or {2) any other insurance or indemnity in farce whict
would cover the loss in whole of in part, in which case this policy shall cover only such excess;

{1} -due to nuclear reaction, nuclear radiation or radioaclive contamination or to any act or conditior
incident to any of the foragaing; or

mH of ar ts Manay, Sacurities or other propearly as a result of kidnap, ransom or othar extartion payments {as
distinguished from the proceeds of 2 Robbery) surrendered fo any person as a result of a threat tc
do (1) bodiy harem ‘e any person, or (2) damage o the Premises or other progerly owned by the

Insured or held by the Insured in any capacity.
2.4 Exclusions Anplic:abl'e bo Insuring Clause 4 Depositors Forgery Coverage
Coverage undsr Irsuring Clause 4 does not apply to loss through forgery or alteration of, on, o in:

fay any instrument, if such fargery or aiteration is corrmitted by any Employee or by any person in
callusion with any Employee; or .

{B) any ragistcred or coupon obligations issued or purported to have been issued by the Insured or
any coupons sttached therelo or detached therefrom.

FORM HOFG/CHUEBR {Fd 102 Page & of 14
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BECTION 3, GENERAL CONDITIONS

3.1

32

3.3

34

OWNERSHIP

The Company's liability undar this palicy shali apply only to Money, Securities and other property own:
by the Insured or for which the Insurad is legally liable, or held by the Insured in any capacity whether
nat the Insurad is liable; provided that tha Cormpany shall not be liable for damage o the Premisas unic:
the Insured is the ownar or is liable for such damaga.

JOINT INSURED

Only the firsf named Insured shall have any riatit to claim, adjust, receive or enforce payment of any los
and shall be desmed to be the soie agent of the others for such purposes and for the giving or recelving «
any notice or proofl required to be given by the terms of this policy and for the purpose of effecling ¢
accepting any amendments to or fsrmination of this policy. Each and every other Insured shall b
conclusively deemed to have consented and agreed that none of them shall have any direct benefici:
interest herein or any right of action hareundcr whatseever and that this pelicy or any tight of action hereo,
shall not be assignable; but knowledge possessed or discovery made by any Insured or by any parther ¢
officer of any Insured shall constitute knowledge pessessed or discovary mada by all of the Insureds fo
the purposes of thiz policy. All losses and other payments, i any, payable by tha Company, shall b
payable to the first named Insured, without regard to such Insured’s obligations to olhers; and the
Company shall not ba responsible for the proper application of any payment made. The Company shall no
ke liabla for lass sustained by nne Insured fo the advantage of any other insured. If the Company shal
agree to and shall make payment to any Insured other than the one first named,” such payment shall be

treated as though made to the first named Insured.

CONSOLIDAT!ON OR MERGER

If, through (1) consolidation or merger with, (2) acquisition of the majority stock ownership of, or (3
acquisition of the assets of some other entity, exposures are created which are covered by this policy by
reason of the description of the Insured, the [nsured shall ghe the Company wrilten notica of the
consolidation, metger or acquisition within ninety (30) days and shall pay ihe Company an additicnal
premium computed pro rata fram the date of the consolidation, merger or acquisition to the end of the
eurrent premiurm periad; otherwise coverage as may be pravided or such other entity shail be null and void

fram the date of the consalidetion, merger or acquisition,

OTHER INGURANCE

If the lnaured or any other party at intarest in any Ines coverad by this policy has any band, indarmnity or
insurance which would cover such loss in whola or In part in the absence of this policy, then this policy shail
be null and void to the extent of the amount recoverabls ¢ received under such other bond, indemnity or
insuraince; but this policy shall cover such loss, subject to its exclusions, conditions and other terms, only
ko the exdent of the amount of such 0ss In excess of the amount recoveratile or received under such uther

bond, indemnity o Insurance.

FORMHOFCACHUBE (Ed 1/23)]
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© 3.5

2.6

LIABILITY FOR PRIOR LOSSES

The liability of the Company for loss sustained prior to {1) the effective date of this palicy, or (2)
effective date additional Insureds or caverages are subsequently added, is subjest to the following:

{A) tha Insured or some predecessor in interest of the Insured camied some gther bond or pali
{other than a fidelity band or poliey, with respect to such logs under Insuring Clause 4) which,
tha time such loss was sustained, afforded on or at the Premises at which the loss was suskaine
or on the persan or persons {whather Employee of the Insured or not) causing the loss, same
zll of the coverage of the Insuring Clause of this policy applicable to the loss; and

{=), such prior coverage and the right of claim for loss hersunder continued under the same or som
superseding bond or policy without interrugtion fram the tme the loss was soestained untl the dat

specilled in (1} or (2) above; ang

() the loss shall have been discovered after the expiration of the time for discovery of such los
under the last such bond ar policy,

The liability of the Company with respact 1o such loss shall not exceed the limit of liability  undar fhu
coverage in force at the tima the loss was sustained, or the limit of liability ender the Insuring Ciausa of thi
policy applicable to the loss, whichever Is smaller.

ALTERATION AND ASSIGNMENT

Mo change in, meodfication of, or assignment of interest under this policy shall be effective except whor
mads by written endorsement which signed by an authorised employee of HDFC Chubb Genara

Insurance Company Limited.

SECTION4.  PROVISIONS AFFECTING LOSS SETTLEMENT

4.1

42

LIMITS OF LIABILITY

{A) The Cormpany's maximum lizhility for all loss shall nat excead the Limit{s) of Liability a3 set forth
in ltem 2 of the Schedule for this policy, regardless of tha number of Insureds sustaining ihe

loss.
(B) All logs resutting from a single act or 2ny number of acts of the same Emplayee will be treated

25 3 single lase and the applicable Limit of Liabiity of this policy will appiy.

NON-AGCUMULATION OF LIABILITY

{A) YWhen there is more than one Insured, the maximum liability of the Company for loss sustained
by one or all Insureds shall nat excead the amourt for which the Company would be liable if ad

losses were sustaingd by any ane Insurad,
Regardless of the number of years thiz policy rermains in effect and the total premium amounts

due or paid, tha amount the Camgany shall pay for any fogs shall net be cumulative from year to
yaar or from Polley Period to Policy Period.

FOR HOFC/CHUBEB {Ed 1/03)
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43

4.4

4.5

DEDUCTIBLE - NO SUPERSEDED INSURANCE CARRIER INVOLVED

Frem cach loss sustained or discovered by the Insured after deducting all recoveries {except insurarce
sureties held by the Insured or the Company for their benefit) on account thereof made prior lo payme
shall be dedutted the amount{s} specified in ltem 3 of the Scheduls. No deductible shal apply to lo
sustained or discovered by any Employes Benefil Plans unless a deductible amount is specified for sui
Planz in lterm 2 of (ha Sckaduls,

DEDUCTIELE - SUPERSEDED INSURANCE CARRIER INVOLVED

Should any 10ss be discovered which is partly recoverable under this palicy and parly recoverable under
prior bend or policy containing a dedustible amount, the deductible amount specified in ltem 3 of th
Schedute shall be reduced by the deductible amount applied {o such loss by the superseded msuranc

carrier.

REPORTING OF LOSS - LEGAL PROCEEDINGS AND INSURED CLAIMS PROCEDURES

As a condition precedant to liability, upon Knowladge or discovery by a proprietor, partner or officer of an
Insured of loss or of an occurrence which may become a lass, writien nofice shall be given to th
Company at the eariiesi practicable moment, and in no event fater than sixly [(60) days after suc
discovery. 'Within feur (4) manths afer such discovery the Insured shall furnish to the Company affinnative
proof of loss with full pariculars. The proof of loss shall be accompanied by any and all documents relevan
to such loss, including but not limided o Mtsrnal o external records of any kind, comespondence, lega
dacumenis or such other documents a3 the Company may dearm necessary for claim handling. Proof o
lass under Insuring Clausa 4 shall include the Instrument which I3 the basis of claim for the loss; but if |
shall bo imposslkle to file the instrument, the affidavit of the Insured or the Insured’s bank of deposi
satting forth tha amount and eause of tha loss shall be accepted instead. Such complate written notics ang
supporting docurneniation shall form the basis of the Campany’'s assessment of loss.

Legal proceedings for recovery of any loss hereunder shall not be brougint after Ihe expiration of three (3,
years from the discovery of such loss, except that any legal proceadings to recover hereundsr on accouni
af any jucdgment against the Insured or any of the Insured's banks of deposit in any suit refemed to in
Insuring Clause 4, or to recover any such expenses paid in any such suit shall be bequir within thrae {32)
years from the date upon which the judgment in sush suit shall become final. If any fmitation cmbodied
herein is prohibited by any law conlralling the construetion, such limitation shall be deemed to ba amendad

50 a2 1o be aqual to the minimum period of limitation permitted by such law.

At the Company's request, the Insured shall submit to examination by the Company, subscribe the same
under cath it required, and produce for the Company's examinabion all pertinent records at such
reasonable limes and places as the Company shall designate, and shall co-operate with the Company in

all matters pertaining o any loss or claim.

All notices ta the Company shall ba given in writing adiressed 28!

.:s

\‘- Motica of claim or circumstances which colld give rise o claim:

“ Claims Department Manager
HDFG Chubib General Insurance Company Limited

" 5" Floor, Exgress Towers, Nariman Point

Mumbai 400 02, india

FOE= M
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5" Floar
Express

Tenvers

kariman Point

M i
Indliz

Such no

400 021

lice shall be effective on the date of receipt by the Company at such address.

WALUATION

4.6 In ne event shall the Company be liable for more than:

{A)

ihe actual markst valus of lost. damaped or destroyed Securlflas at the close of business on tha
business tay immediately preceding the day on which the loss is disrovered, or for more than the
actual cost of replacing the Securities, whichewver is less;

(B) the cost of blank books, pages, lapes of other blank mialenials o replace fost or damaged boaks of
account or gther records,

(G) the actual cash value at the time of toss of other lost, damaged or destroyed property ar for more
than iha actusl cost of rapairing or replacing the propecty with property of similar quality and value,
whichever is less: or

{B)] tha Runee value of a foreign cursency based on the cash rate of exchange published by the
Reserve Bank of India on the day any [0ss involving foreign currency is discovered.

REGOVERIES

47 If the Insured shall sustain any loss coversd by this policy, then all recoveries (except from sureties,

insurance, reinsurance or indemnity taken by or for the benefit of the Company} made after the loss, less
the actual cost of recovery, shall be distributed as follows: '

{AY if the loss is not subject to a deduciible, the Insured shall be fully reimbursed from such recoveries
. for #he amount of fhe loss which exeeeds the amount of coverage provided by this policy and any
balance shall be applied to the reimbursement of the Campany,

(B} if the Inss is subject to a deductible, the Insured shall be reimbursed from such recoveries for any
loss which exceeds the amount of coverage pravided by this policy less the deductible amourt,
any balance shall be applied o reimbursement of the Company to the extent of its loss and any
remainder paid to the Insured. If there is no excess loss the total recaveries shall ba distributed
first in reimbursement o the Company to the extent of its doss and any remainder paid to the

. Insured. :
__e"_' . -
% .3:.;]:1\h i
ST et aF
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4.5

4.9

SUBRCGATION

In the event of any payment under this policy, the Company shall be subrogated, 1o the sxtent of such
payment, o afl the Insured's rights of recovery and the Insured shall execute all papers required anc
shall do evenything necessary to sscure and pressrve such rights, Including the execution of suct
documnents necessary to enable the Company to effectively bring suit in the nams of the Insured,

KNOWLEDZE OF PRIOR THEFT
For fhe purposes of this policy and the exclusions contained in Section 2 2(B), knowledge possessed by
the Insured means knowledge possessed by a partner, director or an slectad or appointed officer who s

aware of the employment of a person and that person's priar acts of Theft, frawd ar dishonssty.

Al the sole discration of the Company, coverege may be extended to any individual upon writien applicatior
by tha Insurad and consent given by the Company.

SECTIGN 5. EMPLOYEE BENEFIT PLANS

5.1

5.2

EMFLOYEE BENEFIT PLANS

The Employes Benefit Plans listed in itemn 5 of the Schedule are included as Insureds under Insuring
Clause 1. With respect to losses sustained or discovered by any such Flan, Insuring Clause 1 as conteined
in Section 1.1 iz deleted and replaced by the following:

" The Company shall be liable for direct losses for Money, Securltles or other property caused by any
fraudulent or dishonest act or acts committed by any Employee of any Insured acting alens ar in coilusion
with others.”

Feor the purpases of Employee Benefit Plan Coverage, the words "sixty days” are daleted from Section 2.1
wherever they appear and the wards "ene year” are substititted in their place.

In compliance with Titke 1 of the U.S. Employee Retirement income Security Act of 1974, as amended, o
similar provision of any national, stats, territory or lecal statutory or common law any where in the world,
payment by the Company under this policy ta the first named Insured shali be held by such Insured for the
use and benefit of the Employee Benafit Plans sustaining such loss. [f such payment is in excess of the
amount of coverage reguired by such Act for said Plans, such excess shall be held for the usé and benefil

" of any other named Plans should stch Plans also discover loss recoverable hereunder. |f Money,

Securities or other property of twa or more Employes Benefit Plans named above arc commingled,
recuvery hereunder for loss of such Manay, Securities or other property shall be shared by such Plans on
a pro rata basis in accordance with the amount of coverages each such Plan is required to carry by such

Act.

FOPRMHDFC/CHUBE (Ed 1/03) FPage 10 of 14
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SECTION 6. TERMINATION PROVISIONS

6.1

6.2

6.3

TERMIMNATION AS TO ANY EMPLOYEE

This policy shall terminate as to any Emaloyas (1) immedialely upan discovery by the Insured, any parine
of the Insured or any alectad or appointed officer of the Insured {not in collusion with such Employea) ©
any act of Theft ar other fraudulent or dishonest act by the Employee, without prejudice o the loss of an
property then being conveyed by the Employee putside the Premises, or (2) twanty (20) days after ths
receipt by the Insured of a written notice of terminalion from tha Company, whichever first 0ecurs.

TERMINATIGN OF POLICY OR INSURING CLAUSE

 This polizy shall lerminate in its entirety;

ey ben {10) days after receipt by the Insured of a written notice of terminafion from the Cempany, i
the event of nen-payment of promiurm, unless the premium is paid within such ten (10} day period,

(B} upen the recaipt by the Campany of a written notice of termination from the Insurad;
i) upon the voluntary iguidation or dissclution of the firgt named Insured;

(D) upon tha appaintment of (1) a recelver, trustee or other fiduciary of the propsrty of the Insured, o
{Z) 2 committes for the dissolution thereaf,

{E) upen expiration of the policy period as set forth in ltern & of the Schadule; or

{F} at such other ime as may ba agreed upan by the Company and the first named Insured;

whichaver first ocours.

Any Insuring Clause or coverage for any Insured other tan the first named shall terminate thirty (30) day:
after tne receipt by the Insured of a writter notice of termination frem the Company or upen the request o
the Insured.

The Company shall reiund the uneamed premium computed‘at customary showt rates if the policy i
terminated by the Insured. Under any sther circurnstances the refund shall be computed pro rata.

The Company shall have no obligation to renew this policy upon its expiration or tarmination.
TERNMINATION GF PRIOR BONDS OR POLICIES

The taking offert of this policy shall terminate, if not already terminated, all previmué ligbility of the Compam
to the Insured under bonds or policias specified in ltem B of the Schedule of this policy. By reason of the

issuance of this palicy, the prior bonds or policies shall not cover any toss not discovered and notified to the
Campany prior to the effactive date of this policy as specified i item 6 of the Schedula.
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SECTIONTY. POLICY DEFINITICNS
When usad in this policy:

Banking Pramlisas means the intefior of that pertion of any building or buildings oecupied by any bank
trust company or similar recognised place of safs deposit.

Computer Theft means the intentional taking of Monay or Securities through Uge of a computer locate
at the Insured's Premises or slsewhers.

Emplayee means one or more parsons while In the 7egular service of any Insured in the ardinary cours:
of the Insured's business during the {enm of this palicy and whom any Insured compensates by Salary
wages and/or commissions and has the right to govemn and dirssl in the performance of such sendce, ang
shall also mesan;

(&) any non-compensated officer of any Insured.

{=]] any former employes for a perod not sxcesding thirty (30} days following termination of suck
parson's sarvices,

(T any director or trustee of any Insured while performing acts coming within the scope of the usua
duties of an empioyeas,

()] any Individual or individuzls assigned to perform employes duties for any Insured, within the
Insured's Premises, by any agency furnishing temporary personnet on a contingsnt or part-time
basis: provided, however, that this policy does not cover any loss caused by any such individuad i
such loss is also coversd by any insurance or sureties held by the agency fumighing suct
temporary persennel to the Insured, and

{E} any one of more of the natural persons while in the service of any Employee Benefit Plan (includec
as Insurede herein) as fiduciary, trustee, administrator, efficer, or employee and aniy other natura
pergan required to be bonded by Tits 1 of the U.S. Employes Retirement Incorme Security Act
1974 as amended, ar similar pravision of any national, state, temitory or Iocal statutery or commor
Iz any where in tha word,

Insursd means, collectively, Lhose organisations designated in Hem 1 of the Schedule fa
this policy and any Subsidiary.

Money means ohly currency, coin, bank notes and bullion.

Premises means that portion or the interior of any building occupied by the Insurad in conducting ite
business,

Robbery msans the unlawful taking of insured property from an Insured, a pariner of the Insured, ar
Employee or any other parson authorised by the Ingured to have custody of the property by vialence
threat of viclence or other overt felonious act committed in the presence and cognisance of such person
except any parson acting as a watchman, porter or janitor.

15 sate Burglary means the felonious abstraction of insured property from wilhin @ vault or safe locatec

L h
n‘--yw,-:i_*';::’} within the Premisas by a parson making felanious entry into such vault or safe and any vault centaining the

20 safe, when all doors thereof are duly closed and locked by at least one combination o time lock, providec
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that such enfry shall be made by actual force and violence, demonstrated by visiblc marks rmade by kocls
electricity, gas or other chemicals upan the exterior of (1) a door or doors of such vault or safe and ar
waUlt sontaining the safe, # entry is made through such doors, or (2] the top, bottam or walls of such vaul
or safe and any vault containing the safe through which entry is made, if not made through guch daors.

Securities means all naratiable and non-negatiable instruments or contracts representing either Monay o
ather property, including revenue and ather stamps i current use, tokens and tickets, but not including
Maonsay.

Subsidiary means any organisation in whieh rmore than 50% of the outstanding securities or vating
righte reprasentinyg the present right to vote for election of directars is or was owned or ¢ontrolled
directly or indirectly, in any combination, by one or more Insureds.

Theft mezns the untawful taking of Money, Securlties or other proparty to lhe deprivation of the Insured.

For the purposes of these definitions, the singufar ircludes the plural and the plural includes the
singular, unless otherwise noted.

SECTIONS. TERRITORY, CHOICE OF LAW AND JURISDICTION
Coverage shall extend enly to the Territory as listed in Item 4_of the Schadule for this policy. .

The construction, interpretation, meaning and enforcement of the provisions of this policy shall be¢
determined in accordance with and govamed by he laws of tha Republic of India. Except as set forth ir
Section 9@ of this policy, any disputes relating te the construction, interpretation, meaning anc
enforcernent of this policy shall be submitted to the exclusive |urisdiction of the Indian courts

SECTIONY. GRIEVANCE REDRESSAL & ARBITRATION

Any Insured wha has a grisvance against the Comparty arising undar, aut of, in connection with or in relation k
this Palicy, or to its existence, validity or termination, or ta the determination of any amounts payable under this
Policy, may, personally or through their legal heirs, make a complaint in writing to the Indian Insurancs
Omhbudsman in accordance with the procedure contained in The Redressal of Public Grievance Rules, 1988, a:
armended. Provided [hat, in accordance with Rule 16(2) of the Ombudsman Rules, eny compensation awarde
by the Ombudsman will be limitzd to the lower of the amaunt necessary to cover the loss suffersd by the Insured
as & direct censequence of the insured peril or Rupees Twenty Lakhs only (Rs. 20 lakhs}, inclusive of any ex
gratia and other sxpenses. At the priar writtan request of tha Insured, the Company shall make available a cop

of said Rules to such Insured.

Any and all disputes or differences which may arise under, out of, in connectlon with or in relation of this FPolicy
or to its existence, validity or termination, or to the determination of any amounts payable under this Policy, shal
ho referred for resolution by hinding arbitration at Mumbai, in accordance with the provisians of the Indiar
Arbitration and Congiliation Act, 1996, as amendsd. Provided, however, that no such dispute or difference shal
ba raferred ta arbitration, it the same is already the subject matter of a complaint pending before the Insurance
Ombudsman. Should (he dispute or difference the subject matier of complaing bafore the |nsurance
Ombudsman not be resclved in thal forum, then such dispute or difference will be referred to binding arbitration
in accordance with the Indlan Arbifration and Conciliation Act, 1956, as amendead.

Arbilration shall be conducted as follows:

(i} All proceedings in any arbifration shall be conducted in-English and a daily transcript in English of suct
proceadings shall be prepared.
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{iiy Within thirty {30} days after the Company ar the Insured issues notice under this Section, the
parties shall each appoint one arbitrater. The bwo arbitrators shall appoint a third arbitrator, whe
shall scrve as the presiding arbitrator.

{iil} The arhifration award snall be final and binding on the parties, and the partizs agree fo be Bounc
thereby =rd to act accordingly.

fnd The arbitrators shalf have the power to give injunctive relief and such other relief to the exten
appropriate. '

{¥) The arbitratars shall have the power to award interest up te the date of payment of any monies due
under the award. The arbitrators shall have no authority to award punitive or excmplary damages.

{vi) The parties shall each bezr their own costs associated with the arbitration and shall share equally in
tha coste of the arbitration proceedings and presiding arhitratar,

{vilWWhen any digpute is under arbitration, except for the matters under dispute the parties shal
continue to exercise their remaining respsective rights and fulll thair remaining  respechive
obllgations under this Palicy.

{vii}  Judgment upen the award rendered may by entered in any court having jurisdiction, or
application may be made to such court for a judicial recognition of the award or an order of

enforcement thoresf, s the case may be.

SECTION 10. FRAUD

(&) Any person who, knowingly and with intent to defraud the Company or other person, files &
propasal far insurance containing any false Information, or congeals for the purpose of misleading,
information concerning any fact material therelo, commits a fraudulent insurance act which wil
render the policy voidable at the Company's sole discretion and result in 2 d2nlal of ingurance

henefits.

{B} If a claim is in any respect fraudulent, or if any fraudulent or false plan, specification, estimate,
deed, book, account entry, voucher, invoica or other document, proof or explanation is produced,
or any fraudulent means or devices ars usad by the Insured, policyholdsr, beneficiary, claimant or
by anyona acting on their behalf to obtain any benefit under this pakicy, or if any false statutory
declaration is made or used in support thereof, or If 0S8 15 occasioned by or through the
procurement or with the knowledge or connlvance of the Insured, policyholder, beneficiary,
claimant or other parson, then all benefits under this policy are forfeited.

SECTION 11. CONFORMITY

The provisions of this Policy shall be read subjsct fo the provisions of any statute gowerning is
construction. If the provisions of this policy are inconsistent with such statute then the provisions of this
poticy shall be deemed to be amended 30 as to comply with the statule,
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